I N THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO. 7474 OF 2008

M S. TOTAL TELEFILMS P. LTD. Appel | ant ('s)
VERSUS
M S. PRASAR BHARATI & ANR Respondent ( s)
ORDER

Learned counsel for the appellant seeks perm ssion to withdraw the
appeal . Per m ssi on sought for is granted. The civil appeal is dismssed as

wi t hdr awn.

(R M LODHA)
NEW DELHI ;
12TH JANUARY, 2009.
| TEM NO. 51 COURT NO. 1 SECTI ON XVI |
SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
CIVIL APPEAL NO(s). 7474 OF 2008
M S TOTAL TELEFILMS P.LTD. Appel | ant ()

VERSUS



M S PRASAR BHARATI & ANR Respondent ( s)

(Wth appln(s) for directions and office report )

Date: 12/01/2009 This Appeal was called on for hearing today.

CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR JUSTI CE P. SATHASI VAM
HON BLE MR, JUSTICE R M LODHA

For Appellant(s) M . Sunder Khatri, Adv.
M . Raj esh Goyal , Adv.

For Respondent(s) M.G E. Vahanvati, Sol.Genl.of India
M. Rajiv Tal war, Adv.
M . Par manand, Adv.
M. Di nkar Kalra, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

Learned counsel for the appellant seeks pernission to withdraw t he appeal.

Perm ssion sought for is granted. The appeal is dismssed as w t hdrawn.
(G V. RAMANA) (VEERA VERMR)
COURT MASTER COURT MASTER

(signed order is placed on the file)



